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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
‘ AT HYDERABAD

ORIGINAL APPLICATION NO,232 of 1989

T
DATE OF ORDER: \u\\n OCTOBER? 1930,

BETWEEN:

-

Smt., Savita alias Yaseda Bai, _ :
w/e Mr, Sharanassa Narsappa vo Applicant

vs.

1. Unien ef India represented by its
Secretary, Ministry ef Railways,
(Railway Beard), New Delhi.

2. The General Manager, Seuth Central
Railway, Secunderabad,

’ |

3, The Divisienal Railway Manager (P), (MG),
Seuth Central Railway, Secunderabad «+ Respendents

FOR APPLICANT

-

Mr, S.Lakshma Reddy, Advecate

**

FOR RESPONDENTS Mr, N,R,Devaraj, SC fer Railways

CORAM: Hen'ble Shri J.Narasimha Murthy, Member (Judl.)
Hen'ble Shri R,Balasubramanian, Membar (Admn. )

JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE
SHRI J,NARASIMHA MURTHY, MEMBER (JUDL, )

This is a petitionifiled by the wetitiener fer a
relief te quash the impugned ;rder dated 13,9,1988 issued
by the 3rd respendent rejecting the representatien ef the
applicant fer change eof posﬁ frem Class-iV te Class-III,

The facts ef the case are briefly as fellews:-

The metitioner's husband late Sri Sharanawwa,
T.Ne,3604 werking as Y.K.C., in the Leceshed, Lalaguda died
en 20,6,1986 due te injury suffered while en duty en 24.7.85,

The petitiener made a representjzj:j/fo the 3rd respendent fer
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an appeintment te ﬁny suitable »est having regard te her
qualificatiens en 12,7.1?86 en cempassienate greunds, She.
passed 5,5,.L.C. exgmination in the year 1979, She was aged
abeut 24 vears and alse belengs te Schedﬁled Caste cemmunity.
The 3rd reswendent by his preceedings dated 14.8,1986 directed
the awplicant to‘appear fer an interview befere khe cemmittee
of senier efficers te assess the suitability ef the applicant
fer Ciass-IIi pest, ‘The applicant states thﬁt 5 ether
candidates whe are either sens qrvdependants of the empleyees
whe have either suffered general death er retirement have
alse appeared fer the interéiew en the same date, After the
interview was ever, a deciéion was cemmunicated tqrthe
applicant stating that she was net feund suit#ble te Qlas;-III
pest and she weuld be considerea enly te Class-1IV post; The
applicant‘states that ail ether persens whe appeared fer
interview en 19.8,1986 Swbninicsontew were appeinted te
Class-III pests theugh they were net the sens/dependants

ef the emfloyees who-had suffered death wﬁile en duty. The
applicant was ﬁppointed as t;mporary Khalasi en compa#sionate
greunds ms and pested te Lube 0il Filter Plant, Secunderabad.
She states that this appeintment is arbitrary and vielative
of Railway Beard's instructiens dated 7.4.1983, Theugh she
has get all cqualificatiens fer the jlxx~01ass-III pest, the
respendents have intentipnally pested her fo Class-IV as
Khalasi. ©Se, she challgned her posting as Khalasi in this

petition, !
2, -’ - The respondents filed a ceunter with the fellewing
cententiens;e |

The respendents state that the applicant was sujtable

enly fer & Class-IV pest and her request fer appeintment te

- Class=1II cannet be.consiéered. The applicant was infermed

the decisien ef the 3rd respendent te censider her enly fer

o
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. Class-IV pest. The applicanglii? ne right te questien the



To
1,

4.

5.
6.
7.

e .

The Secretary, Union ot India,
Ministry of Railways, (RailwayBoara),

The General Manager, ».C.Railway, secunderabad,

Ohe Divisional Railway Manager (P) (MG)
S.C.RailWway secunderabad.

One copy to Mr.s,Laksnma Reddy, Aaavocate

3-4-~548/3, Behind Y.M.C.A. Near andnra Bank, Naraganaguda,
Hyderabad -~ 29,

One copy tO Mr.N.R.Levraj, oC for Rlys, CAT.Hyd.Bench.

One copy to Hon'ple Mr.J.Namasimha Murty, “ember (J) CaT.hyd.

One spare copy
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Railway administratien insefar as her recruitment is cencerned,
A Scheduled Caste Member was alse in the Cemmittee and ne
injustice was done‘to her by the Railway administratien in
appeinting her as Khalasi. Hence, tﬁere are ne merits in

the petitien and it is liable te be dismissed.

3, We have heard the learned ceunsel fer the applicant o
and Shri N,R,Devaraj, Standing Ceunsel fer the Railﬁéys/Respon-.
dents. During the.course ef arguments, it is discl;séd that
the persens whe are selected fer Class~IIl pests are equally

" qualified as the petitiener, In the interview they ﬁa&eéﬁruh
well but the petitiener awfully failed in the interview,
Se, she was net chesen fer Class-fII pest, Ne ?erson was
appeinted in the Class-III.ppst whe havé get lesser qualifi-
catien than the petitiener. Se, equally qualified peeple
have appeared fer the intérview. The respendents selected
seme of the candidates en merit: te the Class-III pests.
Asg the applicant awfully failed in the interview, she was
wmx chesen fer class-IV mest. Se, the Railway administaatien
is net cemmitted any fault and at the same time there is ne
bias te cheese her te Class-IV pest. In thesecircumstances,
we held that there are ne::merits in the petitien and the

'petitionﬂjis accerdingly dismissed witheut cests,

M/
(J.NARASIMHA MURTHY) . (R. BALASUBRAMANTAN)
Member (Judl,) ‘ Member(Admn,)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH ATHYDERABAD.

THE HON'BLE MR.B.N.JAYASIMHA : V.C,.
D

THE HON@BLE MR.DjSURYA RAO 3 M(J)
D
THE HON'BLE MR.J.NARASIMHA MURTY:M(J)
AND
THE HON'BLE MR.R.BALASUBRAMANIANLM(A).

DATE: 3d=9- \eWO|Q°

Q@a«/ ;JUDBEMENI‘ :

Mo Orderéd/Rejected.

W.P.,No,

0.4.No, aﬁ_vl%ﬁ | |

ted and Interim directions
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D smissed

Dismissed. §

D sposed o

No order as to ¢costs. e J





